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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BEN CH

c .p.No. 328/98

IN
0.A.NO.2360/96

N
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New Delhi: this the 2% day of JUME 1999,
HON 'BLE MR, S. R,-ADIGE VICE CHalR1aN(a).
HON '8LE MRS, LAKSHII SUmMINATHN, MaBeR(J)

Chetan Prakash Tyagi,
o shri % Kumar Tyagi,
R/o House No,1870,

wazir Singh Strest,
Paharganj,
New Dslhi

‘ md (m.i \ L Y mplicants.

(By adwcate: shri M,K,Bharduaj )

grsus
Re K.[Vli sh ra,
Oi rector General,
c8lIl,
CGU ODmpl eX,
Lodhi Rbad,

New Del hi =003.

2. B.L,Rao,
Office of the Superintendent of pPolica,

CBI,
Training DOi vision,
CBI Acadeny Hapur Road, . . . Respon dents,

Ghaziabad W
(By Adwcate: Shri R.P, agaruwal)

O RDER

HON TBLE MR So Re:aDIGE, VICE CHATRMAN (),

Hea rd.

2, As it is the P uD(the nodal department for
maintenance of Gowvt. buildings) which is charged with

the responsibility ofensuring proper pz&mbing an d
electricity in €8I Acadany, Ghaziabad, respondents No.1
and 2( ioIE- D Ge CBI and s.p, C3I Training Di vision; (31
Academy, Ghaziabad respectively) cannaot be saig to have
contumaciously violated the Tribunal 's order.dated 29,9, 97

in OQL\oNOQZSSO/gG 8 van iF, 3s alleged by applicants' co un se
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the plumbing and el ectricity work is being got done

by WD pmoviate oontractorss

3. It is open to applicants to agitate their
grievances in acomrdance with law, after impleading

)

the propsr and necessary parties, 1f so advised.

4, 'Sub‘d.é-ct to the above the CeP. is dismi ssed

and notices to alleged contemnors are discharged.
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( MRS, LAKSHMI SuaMIN JHW ) ( S.mqDIGJB
MEIBER(I) VICE CHAIRIAN (a).
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